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Dethi Transport Undertaking, the Under-
toking suffsred a loss of Rs, 324.7 lakhs
" {including Rs. 136,24 lakhs on account of
debt charges) during 1970-71.

(b) The D.T.U. is under the Delhi
Municipal Corporation. The Government
of indin have no direct control over the
D.T.U. However, the Government advan-
ced loans amountmn_ to Rs. 160 lakhs to
the Undertaking during 1969-70 and
Rs. 300 lakhs during the year 1970-71.
Against the above amounts, orders were
placed by the Undertaking for 300 buses,
out of which 196 have already heen recei-
ved and are being operated us express
services. During the current financial
‘vear, a loan of Rs, 24 lakhs has already
been sanctioned. Further loans are also
proposed to be advanced to the Under-
taking for the purchase of buses, as and
when payments become due to the
Suj:phers

A proposal to set up a Road Trans.
yort Corporation in Dethi and to transfer
to it the functions of the Delhi Transport
Undertaking is under Government’s con-
sideration.

v . Vertical merger of companies

780. SHRI R. R. SINGH DEO:
SHRI P. K. DEO :

Will the Minister of
AFFATIRS (KAMPANI
TRI) be pleased to state :

COMPANY
KARYA MAN-

.. {a) whether Government have recently
illowed vertical merger of compenies;

(b) if so, the reasons therefor; and .

i '(ob,.-the veaction of the
theretg ? -

companies

 MINISTER OF COMPANY
: s (KA'MPAN‘Y KARYA MAN.

“MAY 28, 1971

: ii"ﬁ_tte&zinswzrs. N ghe

TRI) (SHRI RAGHUNATHA REDDY) :
(a) and (b). The Central = Government
has approved only one merger of two -
subsidiary . companies, namely, Wagtior
(India) Ltd. and Auto Accessories (India)
Ltd. with their holding company, Forbes,
Forbes Campbell & Co. Ltd. under sectioin
23 of the Monopolies & Restrictive
‘Trade Practices Act, 1969. This merger
was not a vertical one in the generally
accepted sense. Having regard to the fact
that the holding company already had
control over the products manufuctured
by the subsidiaries, the proposed merger
was not considered likely to result in
any material change in the existing
market structure or lesson competition,
The scheme of merger was therefore
approved as it would resolt in economy
and better use of men, material and
industrial capacity.

(¢) Government is not aware of any
reaction of the companies in the matter.
It appears an application had already
been made to the High Court for the
merger under section 394 of the Companies
Act and following the Centrai Govern-
ment's approval under section 23 of the
Monopolies and Restrictive Trade Practi-
ces Act, 1969, as this case attracted the
provisions of that Act, the High Court
permitted the merger applied for,

Amount advanced by State Bank of
India in Andhra Pradesh for
agricultural purposes

781. SHRI K. SURYANARAYANA :
Will the Minister of FINANCE (VIT'_FA
MANTRI) be pleased to state ?

{a) whether the branch of the. State -
Rank of Todis, Tadepaligudem, Andhra:
Pradesh had some yeurs back, advasced -
a few lakh of rupees to *"Shri Chintalapati
Bapirajha Dharma Samstha Administration
Society” Regd. No, 12/66, for agncultuml
wmo:u‘ : '

(b) if 30, the 'amount given, in’ wmch '

‘year givan, the amountso f;r colledted.,-.
and tho amount stitl mndma. :




121 Written Answers

(c) the nature of security szivem, for
the loans advanced,

(d) whether 1t 15 also a fact that the
loans given were not properlv uwtlised
ud

(e) f so, whcther Gowvernm~nt pro-
pose to endquire into the matter and (f 5o,
by which agency ?

THE  MINISILR Of FINANCL
(VITTA MANTRD) (SHR1 YESHWAN1
RAO CIIAVAN) (a)to (¢) Under sec-
tion 44(1) of the State Bank of Indta Act,
1955, the Bank 1s prohitwted from divulg-
ing information reliting to  imdividual
constituents or to their alurs
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Regional Engincering college, Silchar

783 SHRIMAI1L JYOTHNA
CHHANDA Will the Mimster of FDU-
( ATION AND SOCIAL WELI ARt
(SIKSHA AUR SAMAT KALYAN MAN.
1RI) be pleased 10 siate

(a) the progress made 1n the constry.
ction of the Regional Engineermg College
a1 Silchar, and

(b) whether the office of the said
college 1s still situated in Shillong and,
if 40, when Goverament propose to  shaft
1t to Siichar

THE DFPULY MISISTER IN THE
MINISTRY OF EDUCATHION ARD

SOCIAT  WELIARE {5IASHA  AUR
SAMA} KALYAN  MANTRALAYA
MFN  UP.MANTRI) (SHRY D, P

YADAVA) (a) The clectric overhesd
lioes have been installed, Water supbly





